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CORDER(ORAL) .. -

©SACHIDAMANDAN, K.V., (V.C.):

The app'{icants were 3.;11&.1311% appointed- ‘a

‘Asszstant Stat.wn Master in :,he year 1977 in the T:msukla‘

Division of N.F.Railway. .In\' the year 1998 they were

»,promoted as Trafflc Inspecmr and are conﬂnuous‘ty work::.ng
" as such. On 8.3.2003, it is ave_rred that ‘the Railway. Board
issued: - a circular merging the ca_tégory of Stétionf.

'Masters‘}&ssistaht Station Masters/Yard Masters and T?a»j?fic

7z

I.nspet:tolrs _.int'e" one ‘Ufzi,fied “Cadre of S‘tationk,

.. .‘&

Master/hssistant. St_ation Mas%e::.' With special reféren.cé to

/

?'mviso 19 1 of the circular i‘é wasament'ioﬁed Afha*: 's*t"aff

-

' be'{cngmg to erstwhz,le 3 categorles wﬂl be won(:t.ng and"
' en}eymg the benefn of the unlfled cadre of SMS./ASMS and
thelr‘ pestlng they will »retam' their. des:.gnatmn és\.
applicable before ,.‘me‘r‘g‘er. Vide Qr_der dated 13.1.2006 ﬂ)@"

DRM (P}, 'Tinsiskia has transferred and posted the 'appl'icants

wi‘th the des;gnatmn ‘of Station Superiﬂtendent : T-he

‘appucant has. made representatmn on 18, 1 2006 te the 3:‘d/
respcmdent ccntendmg t_hat' thevpost. of T_raffs,c Inspectors' |
‘are :m _e)&isténce and’ they were selécted to that~poét and -

prayed for 'cgncel atmn of order dated 13.1. 2986 Reminde s

was sent. _a'nd" ‘fur‘ther_ detailed representa'tmn was a}sc

szjbmitfed on 31.3’.2066..% ‘19..5.2005 the respondent . No.2

- passed an order c'étice'tiing‘ the order dated 13.1,2086 as the
same was passed.” in violation ‘,.(ﬁ the provisiéh' of the

;if‘cu‘xér dated 8.3:..2053‘3. The métté_r'regarding c'ance“gl-ation

. .

-
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of the',ofder dated 13.1.2006 was informed to the 3rd

4

~ respondent, 1b&t vide‘ order dated 206, 2066 the said

—

respondent‘ is attemptlng to enforce - the arder dated

';13 1.20606 for'whlch appllcants are aggrleved and have filed

hlS 0.A. seeklng the following reliefs:- =~ .

.‘(a) The 1mpugned order issued by the - Respcndent
No.3 vide . letter  No.ES/A-119 = "dated
1 20.086.2006 be set aside and quashed.

" {b) Diréction be given to the Respondents to

comply with' the provision of 18.1 of the
circular ‘dated 08.16,2003 of the. Rallway
Board 1in retaining the earlier -designation
of the persons after the merger of - thedir

pcsts in one - unlfied cadre
{c} Dlrectlon be glven to the Respondent Ma 3 %o
~ carry out the order dated 10.95. 2006 passed
by - the Respondent No.2 and "allow the

applicants  to  retain - their earlier -

designation as Traffic Inspectors,.

(d)  Any other rellef or relieves as this Hon b1e
Trlbunal may deem fit and proper o

. \‘

2. | Heard Smt S, Roy, 'léarned counsel for the

_:appllcant and Br 3.L.Sarkar, learﬂed Standlng couﬂsél for

the Rallways Nhen the matter came up for cons;deratlan,,lt

is spec;f;cally broughL my ﬂotlce ta--clause i8. 1 of - the
&

merger circular, dated 12.11. 2983 whereby restructurlng is

_ proposed The sald clause is quoted hereln below: -

,“Thev« category of . Station Masters/Asgistant

“Station Masters, Yard [Masters and Traffic

~ Inspectors should be merged into one  unified
cadre of SM/ASM. The . recru1tment and pr@mctlon
pattemn as preacrlbed for the <category of
SMs/ASNs should be followed. in the me rged cadre.

_ A' In the initial stage 'of the merger, . effcrfs,
should be made to post the employees in the

-~ categories in which they have been - working..
Accordingly, while the staff melongxng to the
»erstﬁhlle three categwr1es will be worklng a:d

s
i

S
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~ enjoying “the- benefit of the unxfled cadre of.

SMs/ASMs, on their posting in the Yard, they will
perform the duties of Yard Master retaining their

designation as applicable to the category of Yard
Master.-ﬁ Slmllarly, while performing  the

‘inspectional  job  they. will - retain their
designation “as applicable to Traffic InspeCnars>

But at a -later stage, when they are made fully

equipped to discharge all the functions hitherto
being. discharged by SMs/ASMs, YMs & -TIs,
administration will have the flexibility to post
a person as per the administrative ~requirement,
_While. redefining the duties and functions,
Railways may also review .and - rationalise the
cadre keeping - in  view the administrative
requirements. - - ' '

o X

‘Furthe% .oon cohside?atidn of vlﬁhe '_appllcants B

represertatlcns the 0N, Mallgaon has passed an order

cancelllng the transfer order of the appllcants contalned

in Annexure v 1etter 51gned by Sr. Persennel Offlcer {1y
foereneral Manager (P),’Mallgaen But . vide 1mpugned order |

'ﬁated'28.6;2606 the'DiviSicnal'Personnel Offlcer, Tinsukia

L3

dlsagreed with the sald crder and decided ta lmplement thg

LB

h order of transfer It appears that the lmpugned order at

Annexure-UIII is passed by the> DlVL510n31 Personnel

Offlcer. a 10wer authorlty that that of the Chlef Gperatlon

\

Manager. The questlon of jurisdiction’ of passing an

supercedlng order by lower authority is under cﬁallenge.in o

this prbceeﬂihg.

3. - 'Smtt'S' Roy, leamed counsel for)the'applicén{s-

submlts that the facts of the £ase belng so,.she will be

‘ satlsfled 1f a dlrectlon is given ta the hlgher authority‘A

- the 'second respcndeﬁt to .consider these orders and

-

harmonize ‘the same with safety aspect etc. and. the

. applicant be pe}mitted to make comprehensive representation




.said -authority shall consider fﬁe(same,aiohg with Annexure

to the said authority which may be céﬁsidered and. dispesed

“of on merit with due application of mind and.communicating

‘the same to the applicant. Dr.J.L.Sarkar, learned Raiiway

-

Sténding counsel sﬁbmits'that,if that‘will suffice the ends

of justice he has no objection in adopting the same
‘exercise. This . Tribunal is. also of ‘the view that such

recourse will suffice the ends of justice.

N\

4, Considering the issue involved in this case, the

- applicant is permitted\' to.  submit comprehensive

representation " before the second respondent . within two

weeks f?om'feday and on receipt 8f such representation the

— VI & VIII orders and harmonize these two a.reiers with

. satety aspect eic. and take a decision thereiﬁ.keeping in

. mind 'thg‘ above observations and pass appropriate orders

BB

within twa‘maﬁths“thereafter.

‘The 0.A. is_ disposed of with the . above
observations., In the circumstances, there is no order as to

costs, In the interest of justice this Tribunal by way of

interim measure directs that ,statgs"qaa ‘as on 20,8.2006

shall be maintained so far ascthe applicants are concemed

and they will be permitted ;tvc«"'cthinue'or} %he same post

4

T ittt the-coﬁpletiﬁn of above exercise.

N—

B (K. ¥.SACHIDANANDAN)}
| | VICE CHAIRMAN

- ‘:.
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(Rabindra{Ch. Paul)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH: GUWAHATI.

OA.No.lbl of 2006

SRI Amuiya Kumar Doley & Another
| -VERSUS-
THE UNION OF INDIA & OTHERS

SYNOPSIS & LIST OF DATES

This is an application under Section 19 of the Administrative Tribunal's Act for

judicial interference by the Hon'ble Tribunal for the arbitrary action of the

'Responden’fs in not allowing the petitioners to continue their service with the

designation of Traffic Inspectors as per the Circular dated 08.10.2003 issued

by the Railway Board.

&
0‘0

%o

%

* 0

1977- Applicants were appointed as Assistant Station Master in the

— | — J—

Tinsukia Division of N.F. Railway. «<—

1990- Applicants were selected and promoted to the post of Traffic
inspectors and from then served continuously fo the satisfaction of the
Respondents. | |
08.03.2003- The Railway Board issued a circular and this circular should
merge the category of Station Masters/Assistant Station Masters/ Yard
Masters. and Traffic  Inspectors infto one Unified Cadre of Station
Master/Assistant Station qu’rer. It is mentioned in the provision 10.1 of the
circular that the staff belonging to the erstwhile three categories will be
working and enjoying the benefit of the unified cadre of SMs/ASMs and
on their posting they will retain their designation as applicable before
merger. .

13.01.2006 - The Office of the Divisional Railway Manager (P), Tinsukia, in
implementation of the circular dated 08.10.2003 transferred and posted
the applicants with the designation of Station Superintendent (in short SS).
18.01.2006- The applicants made representation to the Respondent No.
3 contending that the post bf Traffic Inspectors are in existence and they
were selected fo that post and prayed for cancellation of the order
dated 13.01.2006. |



\

.

< 03.03.2006- The applicants again approached the Respondent No. 3
with their grievances against their posting order.

% 31.03.2006 — The applicants submitted detailed representation o the
Respondent No. 2 against their grievances. . |

< 10.05.2005- The Respondent No. 2 pleased o pass an order canceling
the order dated 13.01.2006 passed by the respondent No. 3 as it passed
in violation of the provision of the circular dated 08.03.2003.

< 12.06.2006- The. applicants informed the Respondent No. 3 about the
canceliation of the order dated 13.01.2006.

< 20.06.2006- The Respondent No. 3 directed the applicants to cary out
the order-dated 13.01.2006 immediately.

Contention:

(i) The action of the Respondents in posting the applicants with
the designation of SS is in violation of the Circular dated
08.03.2003 is arbitrary and illegal. _

- (i) The order dated 20.06.2006 by which the applicants are

‘ directed to cofry out their transfer and posting order is nonest in
the eyé of Iow ds the order dated 13.01.2006 is cancelled by
the higher authority. - |

Relief (s) sought for:

1. The impugned order dated 20.06.2006 be set aside and
quashed.

2. Direcﬁon be given to the Respondents to comply with the -
provision of 10.1 of the circular dated 08.01.2003 and post
the dpplicom‘ with  the earlier designd’rion as Traffic
Inspectors.

- 3. Direction be given 1o the Respondent No. 3 to cany out the
order dated 10.05.2006 passed by the Respondent No. 2
and allow the applicants to retain their earlier designation
as Traffic Inspectors.

4. In the inferim, suspend the order-ddfed 20.06.2006 and
adllow the applicants to continue their service with the
designation of Traffic Inspectors il the disposal of the
opplic:oﬁbn. |

Filed by

M '
(Rabin ~h.Paul)

Advocate

-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH:
GUWAHATI.

(An Application under Section 19 of the Administrative Tribunals Act,

1985)

OA No 6] of 2006

1. Sri Amulya Kumar Doley,

Son of Late Jugen Chandra Doley,

Resident of Chiring Chapari, P.O., P.S. & Dist.
Dibrugarh, Assam.

2. Sri Abhiram Mili,
Son of Late Sonaram Milli,
Resident of Hijuguri Railway Coloney, Quarter No.

44 (B), P.O., P.S. & Dist. Tinsukia, Assam.

.................. Applicants.
—\s—
1. Union of India |
Represented by the Chairman, Railway Board, in
the Department of Railways, Rail Bhawan,

/ Baisina Road, New Delhi~110001.

g |

“ 2.—The General Manager, (Personnel), N.F.

| %ailway, Maligaon, Guwahati, Assam.

7L

3. The Divisional Railway Manager (P),

N.F.Railway, Tinsukia, Assam.

cerreraanans Respondents.
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1. PARTICULARS OF THE ORDER/ ACTION AGAINST WHICH THE
APPLICATION IS MADE: '
| Order No. ES/A-119 dated 20.06.2006 issued from the office

of the Divisional Railway Manager (P), N.F.Railway, Tinsukia,
‘Assam by which the applicants are directed to carry out the
order dated 13.01.06 violating the order dated 10.05.2006
passed by the Respondent No.2 as well as the provision of

10.1 of the Railway Board’s Circular.

2. JURISDICTION OF THE TRIBUNAL:

The applicants declared that the subject matter against which they

want redressal/ relief is within the jurisdiction of the Tribunal.

3. LIMITATION:

The applicants further declared that the application is within the
limitation prescribed under Section 21 of the Administrative Tribunal

Act, 1985.

4. EACTS OF THE CASE:

41 That the applicants, named in the ‘Cause Title’ of this
application, both are the citizen of India.and are working in Tinsukia
Division of N.F. Railway under the Management of Union of India and
a‘s such they are entitled to all the righlts, protections and privileges

guaranteed under the Constitution of India.

4.2 That the applicants were appointed in the year 1977 as

Assistant Station Master in the Tinsukia Division of N. F. Railwéy.



3 N
. .
The applicants with their sincerity and with full devotion to their work
for a long span of years, they were selected and promoted by the
Respondent No.2 with due procedure in the year 1990 to the post of

Traffic Inspector (in short T1) and from then, they served continuously

" without any break in the same division with full satisfactions to the

Respondent authorities.

" 4.3 That for the purpose of strengthening and rationalizing the

staffing pattern of Railways, the Railway Board lrestructured Group
‘C’ & ‘D’ categories of staff and to that effect issued a circular dated
08.1‘0.2008. By virtue of this oircul.ar, the category of Station
Masters/ Assistant Masters/ Yard Masters and Traffic Inspectors
should be merged into one Unified cadre of Station Master (in short
SM) / Assistant Station Master (in short ASM).’ It is also mentioned in
the provision of 10.1 of the circular that in the initial stage of the
‘merger, efforts should be made to post the'employees in thé
categories in which they have been working. It is further mentioned in
the said prov@sibn that the staff belonging to the erstwhile three
categories will be working and enjoying the benefit of the Unified
caqre of SMs/ASMs and on their posting they will retain their
designation as applicable before tﬁe merger.

—Copy of relevant circular issued by the Railway

Board is enclosed heréwith and marked as

Annexure—|.
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.4.4 That the Office of the Divisional Railway Manager (P), Tinsukia,
the Respondent Ne. 3 vide office order dated 13.01.2006 in
implementation of the circular dated 08.10.2003, the applicant No. 1
Sri A.K.Doley, Tl at Tinsukia was transferred and posted as Station
Superintendent (in short SS) at Dibrugarh (in short DBRT) and also
by the same order, the applicant No. 2_Sri A.R. Milli TI of Makum

Junction at Tinsukia was transferred and posted as Station

~ Superintendent at Namrup (in short NAM). It is pertinent to mention

' herein that the posts of the applicants before transfer were filled up

by the non—selected candidates. The applicants being agg}rieved with
their designation by the aforesaid order and to that effect submitted
a representation—dated 18.01.2006 to.the Respondent No. 3 and
contended that the post of Traffic 'Inspector (T.I.) are in existence
and they were selected to that post and prayed for Cancelletion of

the order of transfer.

— Copies of the order dated 13.01.2006 and

representations dated 18.01.2006 are

annexed and marked as Annexure Il & lll.

4.5 That the matter failed to receive adequate attention in the
hands of the Respondent authorities and the applicants on
03.03.2006 submitted another representation to the Respondent No.

3 and contended that out of three selected Traffic Inspectors (Tls), in

Tinsukia Division, they are only transferred and posted to the rank of

SS and as such prayed for reconsideration of the order dated

Srrdesn poh,
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13.01.2006. Inspite of the representation dated 18.01.2006 and
03.03.2006, the applicants did not hear any response from the
Respondent.authoritiés and under such circumstances, they made
another detailed- representation dated 31.03.2006 to the Chief
Operations Manager, Maligaon and prayed to continue their service in
their existing designation.

—Representations dated 03.03.2006 &

31.03.2006 are annexéd and marked as

Annexure IV & V.

4.6 That, thereafter, the Respondent No. 2 complied with the
répresentation of the applicants and pleased to pass an order dated
10.05.2006 by which he cancelled the trahsfer order dated
13.01.2006 as it violated the provision of 10.1 of Board’s Circular. It
was further directed by the Respondent No. 2 that the applicants are
to be given the benefit of cadre re—structuring in the same category
in which they were working previonly as TI.

- Cogy of the order—-dated 10.05.2006 is

annexed and marked as Annexure —VI.

4.7 That after on being passing of the order dated 10.05.2008, the

applicants submitted a representation—dated 12.06.2006 to the
Respondent No. 3 by which they informed that the Respondent
No. 2 canceled the order— dated 13.01.2006. The applicants

contended in the aforesaid representation that although they are
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holding the T.I. post under the Respondent No. 3 but the said

‘post is still unutilized by the other persons.  Consequently, the

Respondent No. 3 issued an order—dated 20.06.2006 by which it
was intimated to the applicants that the transfers’ orders involving
them, issued by this office are technically and administr'atively
proper. Therefore, the competent authority has decided in
consultation with the Headquarters that the tranéfer order must be

carried out. It was further directed to the applicants by the said

order to carry out their transfer order immediately.

—Copies of the representation dated 12.06.2006
and the order dated 20.06.2006 are annexed

and marked as Annexures— VIl & VIII.

That the applicants beg to state that it is the definite policy of the

Railway Board’s circular that persons having worked as Station

Masteré/ Aséistaht Station Masters/ Yard Masters and Traffic

~Inspector8'should be merged into one unified cadre of SM/ASM

and on being merged, they will retain their designation as

applicable before the merger. In the instant case, the applicants

before their transfer and posting order were worked as Traffic

Inspector and as such they are entitled as per Railway Board’s

s i A

circular to retain their designation as Tl even after the order of

merger and or transfer.
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That the applicants beg to state that erm the letter No. PC-
[11/2003/Misc/5 dated 18.02.2005 under the signature of the
Secretary Railway Board, it is ménifestly clear that no post of Ti
has been down graded after cadre restructuring and staff who are
performing the duties of Tl are retaining their designations as Tl.
But the Respbndent No. 3 inspite of this fact passed the transfer
order and posted the applicants in the designation of SS and as
such the impugned order is arbitrary, illegal and is not sustainable
in the eye of law and is liable to be set aside.

- A copy of th'e letter—dated 18.02.2005 is

annexed and marked as Annexure—IX.

That the applicants beg to state that the Respondent No. 3
inspite of the fact that the order dated 13.01.2006 was cancelled
by the Respondent No.2, passed the order dated 20.06.2006 by
which the applicants were directed“to carry out the order date‘d

13.01.2006 is nothing but an arbitrary exercise of the power

- vested upon him and the same is not tenable in the eye law.

That the applicants beg to staté that the order dated 20.06.2006
was passed in superseding the order—dated 10.05.2006 passed
by the Respondent No. 2 and as such the same cannot be given
effect to. It is pertinent to mention herein that although in the
order dated 20.06.2006, it was pointed out that the transfer and

posting order of the applicants are technically and

-

e rnlgdismsn ks



4.12

413

- 4.14

415

’ &

administratively proper and decision to carry out transfer order
was made in consultation with the head quarters but copy of this

order was never forwarded to the head quarter.

That the applicants beg to state that the higher authority vide
order dated 10.05.2006 cancelled the order dated. ']3.01:.2006
and consequently thé au’thor.ity lower in rank cannot pass an order
to carry out the same order and in that view the order dated

20.06.2006 is nonest in the eye of law.

That the applicants beg to state that out .of threé selected traffic
inspectors in the Tinsukia Division, they are only transferred and
posted as SS and as such the impughed order is aiscriminatory
and violates the rights of the applicants guaranteed under Article

14 of the Constitution of India.

\

That the applicants beg to state that the subject matter of the
application arises out of the same cause of action and hence the

applicants herein have preferred this joint petition before this

"Hon'ble Tribunal.

That the applicants have become highly aggrieved by the inaction

of the respondents and which illegally and arbitrarily deprived

3



them from their legitimate right and as such they are approaching

this Hon’ble Tribunal on the following amongst other grounds.

. GROUNDS FOR RELIEF WITH LEGAL PROVISION:

l. ~ For that the Respondents herein are under the legal
obligation to give full effect to the circular cjf the Railway Board
that post of the p‘ersons which were merged into one unified
cadre, they are entitled to the benefit of uniﬂéd cadre and also-

retain their designation as applicable to them before merger.

Il For that the Respondents arbitrarily and whimsically
prepared the transfer order and posted the applicants as SS
without following any norms and procedure of the circular of the
Railway Board which has violated the right to equality and right to
equal opportunities in public ‘servioe guaranteed under Article 14

and 16 of the Constitution of India.

1. For that, the Respondents acted illegally and against the
legal provision in passing the impugned order by which the
applicants are directed to carry out the transfer and posting order
dated 13.01.2006, which violates the rights guaranteed to the

applicants under Article 21 of the Constitution of India.
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V.

VL.

VIl

6.

10

For that the Réspondent No. 2 vide order dated 10.05.2006
cancelled the order dated 13.01.2006 but the Respondent No.
3 without considering the same in most arbitrary and illegaf
ﬁwanner passed the i»mpugned order dated 20.06,2006 and as
such the same is not tenable in law and as such liable to be
set aside.

For that when the Respondent No. 2 cancelled the order dated

13.01.2006 and the same cannot be carried out by the order

of the authority (i.e. Respondent No. 3) who is lower in.rank »

than the Respondent No. 2 and as such the impugned order-is

nonest in the eye of law and is liable to be set aside.

For that out of three selected Traffic Inspectors in Tinsukia
Division, they are ohly transferred and posted them as SS by
the Respondent No. 3 in an arbitrary manner and as such the

impugned order is liable to be set aside.

For that in any view of the matter the impugned action Qf the

respondents is illegal and cannot be sustained in law.

DETAILS OF REMEDIES EXHAUSTED

The matter has been taken up with the Respondent No.3 vide

representation dated 12.06.2006 jointly. But the Respondent No. 3 in

a most arbitrary and illegal manner passed the order—dated
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20.06.2006 directing the applicants to cérry out the order—dated é
A%
Ry

13.01.2006. o § .

7. MATTERS NOT PENDING WITH ANY OTHER COURT: . \

The applicants further declare that no such application is pending in
respect of which this application has been made before any court or

any other Bench of this Tribunal.

8. RELIEF SOUGHT FOR:

The applicants pray for the following reliefs:
(a) The impugned order issued by the Respondent No. 3 vide letter

No. ES/A-119 dated 20.06.2006 be set aside and quashed.‘

(b) Direction be given to the Respondents to comply with the provision of
10.1 of the circular dated 08.10.2003 of the Railway Board in
retaining the earlier designation of the persons after the merger of

their posts in one unified cadre

(c) Direction be given to the Respondent No. 3 to carry out the order—
dated 10.05.2006 passed by the Respondent No. 2 and aliow the

applicants to retain their earlier designation as Traffic Inspectors.

(d) Any other relief or relieves as this Hon’ble Tribunal may deem fit and

proper.
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9. INTERIM ORDER, IF ANY, PRAYED FOR:

The applicants made out a prima facie case against the Respondent
authorities and the balance of convenience are in favour of them anq
hence this Hon'ble Tribunal may pass an interim order suspending the
order dated 20.06.2006 passed by the Respondent No. 3 vide letter no.
. ES/A-119 and allow the applicants to work with their designation as

Traffic Inspector till the disposal of the instant application.

10. In the event of applicattidn-being sent by registered post, it may be

stated whether the applicant desire to have oral hearinj at the admission

stage and if so, he shall attach a self addressed post card or inland letter,

at which intimation regarding the date of hearing could be sent to him:

Not applicable.

11. PARTICULARS OF BANK DRAFT/POSTAL ORDER IN RESPECT OF THE
, t,

APPLICATION FEE:

. 1LP.0.NO. 2Z&6 2246k2-

i. DATE:  >bb b
iil. ISSUED BY: GUWAHATI POST OFFICE.

iv. PAYABLE AT: GUWAHAT!.

12, LIST OF ENCLOSURES

STATED in the index.
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VERIFICATION

[, Sri, Amulya Kumar Doley, Son/of Late Jugen Chandra Doley, Resident
of Chi.ring Chapari, P.O., P.S. & Dist. Dibrugarh, Assam
do hereby state that | am one of the apblicant in the’ instant case and
applicant no. 2 also authorize me to sign this verification on his behalf
and as such verify that thé statements made in paragraph 1, 2, 3, 4,
6, 7, 8 & 9 are true to my knowledge and those made in paragraph 5

are true to my legal advice and | have not suppressed any material fact. _

2
And | sign this Verification on this the day of -« -+ June ,2006 at

Guwahati.

I M

Sighature
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i h*nnsfermd nd pomd ag'Dy SS 1MRG on pay.R8. 7600/- vice vacancy: i,
' ?‘ Isubhc:ﬁtsh Bhahnehev jé8, ' BASM

fpmmoﬂon for ‘l'hl'posf of WSS in

.
mofloﬂ for +he

4
Lo

i
e '-,j,n

.

w‘\

Yrumferred and ﬁc's# cdes

.

"1 l[fihe, post] of, DY.55 in sedle us,?soo-zosoon is. hnmby prome!

l <o »! 1: /TSchWQa,'TQOQ_/ML[ i

-7 18ri Swapan Kr, Soha. " ASM)M!W‘RG'*"WG"’M"‘ seale Rs; 5500'9000’ ‘*empﬂm“ed |
ation for'H J'holf Oy ‘55 in scale Rs. 6500«10500/'« is hereby, pr'omofe.d \
re cnd;pdsud a9 LR/ Dy. ssfundu- TL/TSK vice lvagancy:, a
J hak,' SA@M/LLJGH in sca!e Qs 5500&9000/*aempaneﬂcd for. promoﬂon far .
ot f Dy’SS i scole RJ 650&10500/- ig hercby promo‘red ‘n‘onsfcrred and axs?ed Vi

-
t
|

o~

!
| f
o 8

2 .
KON S-S
{72573

135 SPK vuce Sru

E2oh =
&;

e
R

._.‘q ,5} {5{ i }

‘as Ru Dy. SS /NHK on pay Rs. 8100/- Viea vaganey.Z el nia L
: l‘ .6 Sri LN, Ho.ndique. SASM/T

_camplehopof W1T2Yeors (NC) ﬂ“”! o :-:‘._,'__‘

it Dy- w X 4g - H N
oyssnsxonmnaaaoozww w2y i b PR S i s e

ext rE’YMIDB‘L S scale RS, 5500*9000/- tmpanel‘ed fcr R

JERS: “in scale Rs 550&90001- cmpanaued for
mca&a “Rs, 6500-105001- 8 .hereby promofed
¥ ’55 /CMA on pay:Ra. 3300/~ Ivice VAaNeY:, o, ot - .

i r KN, & bk, 'sxswuxw iri-scale Re.8500- 90001- empanélied: for, pramation for
, ij'rhz pos? o# Dy SS in s..ata Rs 6500-10500/‘- is htreby promo+ad 'rmnsferred and posted

1 . )

SK in scale RS.BBOO-‘?OOO/ - émpunellcd ,for promoﬂow for
nd and: pcsted as. Dy S... .

L] . .
'h! el .\‘t‘ ' ,»‘

!
"5, Phukan tronsfcrred Hzls promoﬁon rui! e cffechve frer © o

K 4.. v My . . i

8. ’*_,;'. aEETNE ' .

rm lfl [ vt l ' ‘
' Ot ' )
’J 4 } '4 f { ,[ I‘] H«]"f ';f‘l I“.‘-“ '3": . ?l"_':n". L . ! / ’ i’ j
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9. ‘:m D! z'.'naorgahom,, 'SASM/MIN in scale' Re.5500-9000/- empanelied for pmmoﬂon
for ?he :posf uflt)y 83 in scale Rs.6500-10500/- is her*eby promofed transferred and

postetl ot RG.DY.SSVTSK on pey Rs. 8300/- . e f

10.-Sri: Ddipjl(r' -Das; ,SASM/N"SK in scn]a F-}s 5500- 9000/~ empnne.!ied for bromohon Ofor

. the pos" af Dy.5S)in scnie Rs. 6500-10500/- i¥ hereby prcnofed ?mrsfcrred nnd pos?ed
r'n-nwbysg;’NTwSK.Onpchs 8300/— y @.."_ TP TR ARREE TR
11. Sri AXGE Kakofy,,.SAbM/KXL, in, sca ﬁs 5500-9000/- empcmheu for' prcmoﬂon for
the posf “of Dy.SS in'scale Rs. 6500 lO OQ/ Zis hereby promo?ed "transferred and posted
‘as RG Dy SS /TTBon pay Rs. 8100/~ wcq vocancy on his own request But hIS promofm will
. Tbe: cffecﬂve m-fer 1-2-06 w on compieﬂon of WIT & momh\s (NC) -

e ‘%Sm :Shyernal Bha??achzqea,, SASM/DB’RT m | seale Rs.5500- 9000/- emponc!!cd for
‘promotion far, the; post of; Dy.SS. ih .scale Rs 6500»10500/- is “hereby’ promomo

o Trnnsf'm*ed cmd pos‘ed as RG.Dy. SS/PNT vace. vacancy on h:s om reqw..&,‘f

e I A S T s

The foliowmg transfcr and postipg of def w;ll take ‘mmcdxam eﬂ‘cct ;, - !

Y Sri, AK. bo! L‘B[ITSK is 'rmnsferred* cmd tposfed as E§$‘/DBRT vice ' Sri RCDey

‘» s" *i' " o T
‘ ?ro.nsfmd O

1 . © ,5
’n H ook ] ‘ \ .
iy SS’DBRT i ‘rransfer'red em:f pas*i‘ed as SS/NMES vice mcumy on his cwn

":ili‘ ‘i*‘:;."”‘i'14l“ i,’ ‘ "," |" . . . _v."’, .;5.
e }s“:hi“i‘*;b]ﬁ 4J71-‘ { l ‘, ’ ’ ,1 Lok "“‘f w K
\TSK is posted as a5 TTIMIN ot TSK Vice Sri AR. Mm. ..msfemd
<kl :.&! ié I ' l*il!‘w’f’?‘?f"tﬂ }Lw"&ﬁ} h J; }ty“}\.}dhw f lp,f. i ,'L"?! TN

J

S

MIN ' at ! TSK. usm.mﬁsferre d ‘posted: as POI/NAM vice Sri
e R T | ‘-i-J.i;;z-' ’:’-'i..:s ot s

| : ¥ '!:fn‘:j"i ﬁqt.-qulr.Mlgn' phee L J,‘ Jt?" B L ," {t\ B
3S/NAM is rd *femd dnd posfed as. S / SLGKZ Vick vm:ancy

f| ik’m ~ss1 Nis twnsfe}-rid and-pou’red do T"I/MXN viee voc’cnc?y AR
‘ ’“Sri’ D N"Kmbam \ SS/NMGSA?‘hereby fransferrr’d and posfed as' Dy‘ SS/BLMR in
- his exts*?sng pay  and scak; vice Sri 5. N, Dgs promo‘red cmd frunsferrcd
8. Sri’ PnnkuJ  Fidy, Dy SS/NTSK is harcby deputed to work as SC{T)/TSK m hus ewzsﬂng pay
l} “’dnd siidle vice SriD.Ki Chéwdhury, promotkd and posted as TI/WR! ™" " |
l9. sriglR: NMR by.SS/FKG is hereby. transferred and posted as Dy. 55/'1"1"8 in hus nxnsfmg
- pay cnd scnle vice. Sri Paresh "Malakar promo?ed and transterred. - ¥

10 Mahendm Smkm by 55/ ITSK in scale.Rs. 6500- 10500/- Is deputed to iock a‘tpr the work
i of SS/T SK in' add%ﬂon tohis mrmei duties. ! PR

11 Sr-: szu?nmndc: Phukan Dy SSITSK is hereby +mnsferr-ed und posfed as Dy SJ/I\JTQr\ in
L his ¢:fcxsﬂng pay m{d kcals on hIS mfm request.

3 ”Sm Kamaieswur’ﬁnrmah by‘SS/T 5K is hereby; 'rr&nsfer*rzd cmd pos?ed us Dy SS/NTSK in

SLER

vy his tstsngpuyu d leonhnso&r’zrequw . ' [

f ' ;“ W!"’I" 9vi| ll""' {’r"‘!" [ add "l.i ‘4‘ i..-.wk e ot | FERURRRYN m 5 ‘ -

13, ‘Squ D) Phiskah; RG $S/SPK is Mnﬁemd and pasted es DySS/BOJ wce acancy.r
4! 'Sm Anit émm a SASM/DERT. g hgreby posted as. SASM/DB&T in diity Eadré.

1 .Sri E!{Aﬂ SASF Sd.X gL hcreby 'hw\sfzrmd nnd posi'zd as SASM/DKM vice Sri KM, "

' qruah mmcfa:gnnd transferred. | g Lot
™ §rs N bd Kr,!:‘ ik}& LRA.?M under TIITSK is hereby fromferrcd and pos?cd as
! j SWDB&Q"{ ! &ﬂégﬂc‘l' ' T ; :‘*A!: wWe o a ! oo : ;"' .
7. Set BRI Kumum, AR, YL .
ambocamy l| ” N Ht[ . | :
lAnup Smkm AS MGS ss hereb ‘transferred and poS?ed as ASM/FKG in his cxssfmg
fid Y
ORT »

payxand cale of| ;:s% nmques? : .
K.quu SASM S5LX is hcreby transferred end posted as SASM/LLH.. vice vacancy.

,.___
\0

'm
e A
'ﬂ

. : K l '
ASM under TL/TSK'is hereby tmnsfem‘ed and pos?ed as i«SM/SLX |
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20. Sri P‘Hﬁ'*dﬁ‘m R@‘ ASM/PNT is her’ehy tmnﬂfcwad cmd gmfmd as SASM/\}AM vice

vacar&y. |ll SRR I PR . v l
21, QN a“lscs%f’;:%ﬁ*ukber e: “F";M/ MRE is hereby {tﬂa‘rsfemd and gms?@*d gs ‘*i‘«‘zr}.‘/ \,'cs; E S
’ vacancy i ] _ ! L ‘ ‘
! 22 Sl Subﬁi C?"% Dey, RﬁA"?NMJN s hergby p&?&‘a%’é RE) A‘iy‘a\f{" a#mre awm !
23. SriDi ;:ani{ih Saikia, 86 :BASMJEQT‘ is ham}:yf?mnsfermd end pis«*md SASM/LLO vice : S
)’ VGC(‘HCY 1 | 41"&"' ny e ! ‘]1‘ N "'.. ‘s !Q:fn:‘lﬁ:l"';l\"!!“ ”‘ 'ﬁ" G i\‘,;‘i i ' z§¢ r ,
24.5ri €. [K ;B'br:?h, &6 AS?‘fw"LM s hereby tr‘&nsfﬂrmd cmd, pos ted: as A..;TV\/C&T - rs‘a vaganty. A
25.5¢i R D‘“i\abamah ASM/%HL is posted hs RG ASM’BHL vice Sn CK. Borah ‘rrfirissflierred.
! 26.5r RiHaz:'arikq SASM/TSK is posted'es LR JASM:’TQK vice vacamy “ : ' L, )
. 27. 8ri 6 K.‘Seiha SASL&/NT‘:K i posted as’' LR SAQMI’\ETSK vice vcacancy |
f N 5 ty .m
. 28.5riR. b Dc:s RG SAS /BOJ is hereby ‘rmnsrprr'ed and pcsi’ed aﬁ EASM/SPK vice mcancy
on hz., cwn r qx..ast l AU
29. 5ri S, N: Seikie, SAJ‘, ‘/ FR is hereby trdnsf erfed and posted as “MSM/BG,}? vice vacancy.
30. Sni :‘t& Datm! SASM/SFR s hercby 7mnsfarrecz and pos#ed as RE SASM!BOJ wce Sm RD.
Das ‘rmns'fet\md " J l ‘ 1
31. Sri 5K Rabha, RS SQS MG‘:‘; is hamby pcs‘md as SASM/AGI in du?y ccdm? vice vacancy. i
32. SriBp. aomh LR ASM/AGL is hiereby posfzd as RG ASM/AGT vice Sm 5. @’ F&nbha
- bpott = ot
33. Sri JA! ‘Sh”skh Q.‘%SM!(;MA ig hereby *ransfcrmd and pos‘h’d as. 5A j3)‘/M><N yicg
' vacancy gn his own resqﬁes? ) N ‘ B
34. Sm‘R Ki Dey; SCH/‘F !é under og‘der of Trnr‘sfe,r (LR LR*SA@M Undev' T/ ;smereby R
co po,zjdk 'ﬁASM!M vsce,m«:@n&y %ﬁhswn*requesf ety Ty dith nfi%;: i i"‘1 - ;2 |
‘ '.;5 Sri A C*{écém Sﬁ% JRXL is her’eby ?mnsf'Er'red ‘and posted-as 5A$M/FK@ vice vucancy Lo

| 36 1Sr:~\W \Marbm lang; gSASMNCH g waby %mnsfaw@d afid- pss?éd af’ lﬁ '“ASM Thde - ',

i TI/MXN cc’vacancy M e “,1,{, falf fonla] T desd I RREY
37.] Sri) 3 Mdzarika, LR JAS?M working temporarily as TI/MXN is herwby posted as LR oAaM
, under TT/MXN |

38. 5ri B c* Saha, SASM/NTSK is hereby posted as LR SASM under TI/T5K vice vacarcy.

L
39 Sri’ D K. Kai!n-e SASM/ SK is hare.by posted as LR SASM. underv TI:’TﬁK wce vacancy.

40. ‘*r‘l' A C Das, SASM/’SK is hereby pcs’md ds LR JASM unaer "’I/TSK vzcg \.eca'acy
Sm K. N Mahato, SASM/ TSKis her-eb}; pﬁsfec a5 LR SASM UNGE? T‘I/MJN at. TSK vice:

: vacancy o | e DL b ore g :
42. SriPC. l&ogm bASM/MtSH is hereby fronsfer*r'ed and pas*red «as LR SASM undm' T /MJ N
at- TSK vice, vucancﬂ . i e

43, Sri P Haznm ASM/NHK}&S hereby ?ranéferr'e.d cnd posi'e.c{ as QG ASM/M\T N vice Sri B.C.

Dey Tmnsferreé » ey

44. SriP. K |Baruch, ASM/ EJ G is heneby fmnsfewed nnd pusted o.s Aéfé\/f AT N. a}iaa”vemmy

{ IRk 4 :
45. Sr: P.Mﬁﬁy! LR ASM‘ UE: ér T"/MJ N m ’TSK is hereby pas?zd o5 ASM/TSK viee vcu::ancy o t

| i chelwal .

46.’ ltSa‘w uu:bl‘f‘alél%}u}f— ﬁl] !'\k!undcr ’l"I/MJ‘N at TSK is he by gpos*red as ASM/TQK vice

v e i M .

. *;m?}'r ‘ N% l“[ :1“ B ' | i l
47.1' ‘Sr*% P?(’n%ﬁ}iﬁjﬁll\ﬁ nder iTI/MJ N a't‘l TSK :s t reby pc ted as ASM/T SK vice vacaney.

ol \‘m.“;"‘ RS I

z |5!H ﬁéha’r;n,lﬁl Mi* LO is hrzmby ‘tr*aﬂsferrca and powmd as ASM/T SK vice vacancy.

{ Y AR Y

49."smt Iwnm B‘!a'ililmg L!R {!\SM urder TI/MIN at TSK is hereby posted as RG ASM/NTSK - .
Wy ) l,‘ .
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. Sri UL Deori, ASM/ZOT is hereby transferred and posted as ASM/SFR vice vacancy.
i. SriD. Boro, ASM/BFD is hereby transferred and posted as ASM/S5FR vice vacancy.
52. Sri M L.Des, SAS NINMT is hereby transferred end posted es SASM/ BFD vice vacency.

53. Sri| S k. Patar, ASM/SLGK is hereby transferred and postzd as ASM/NMT vice vacanc‘y

v:cz vccancy ! oy ¢

vnrnncy
Srn S. Gohalnl LR ASM under TI/TSK is hereby transferred and ,m:fted as Ava‘V NCH vice
vncanc.y v

Sn K, Deori, LRI ASH under TI/TSK is hereby transferred and posted as ASM/NCH vice
vacancy. .

Sri Anupam Bogoi, LR ASM under TI/MXN is hereby ’rr'ansferred and posted as ASM/KXL
W\.g yacancy.. .

56.
57.

58.

W
torv

' wcé: "vacurrcy

Qn B Kamar, LQ ASM under TI/MXN ,s hereby ?ransfarred and posﬂ:d as ASM/GLCT
viceSri P.C. Knkofr transferred. = = L

61 Srnf B.C. anur‘h: LR ASM under TI/M)’N is hereby ?ransferrad ond posted as
ASM/P‘»«MGS vice Sri Anup Seikia transferred. ! l

6:3 Srq? €. Kakoti, ASMIGLST ig hereby fmnSferred and posmd as ASM/J TTN vice Vﬂc‘—‘"CY
" on hw own nzc}ueﬂ

‘63 'S DN, Saikia, A}'SM/MXN i har'ebv posted as LR ASM m}nder TI/MXN ice vacancy

,(a} S‘fétfﬁ of #”A & 8. nbo#t muy op'r‘ for ﬁ‘xahcn ‘of poy’from théir next
: I, ltm‘mi dafc wifhiniohe monfh from the da‘e of tssue pf thss office order.

" n AN SRS
{h) smf{f ho hnvn bm transferréd on ﬂ\c}r own ‘raquast fhéy ui'e nof antitied to
mmsfv! {mss €T, joining tine ate, f@* K\\OG

v o . : (VN MISHRA)

; o | S ABVITTSK "
I' ' ;i ( : ~fer’ Divl. Railway Manager (7)

s

N.F.Réilway. Tinsukia
No. E/ZO&ITFC/&lectm (35) Dtm.~ 13 012006
Copy fcmgwdcd for information and necessary action fo:- :
1. Staff Concerned ' (2) All SS's of TSK Division !
3. 5¢.DOM/TSK: (3 AOM/TSK ! I o :
5., T}VTSK MXN, MIN & CHC/TSK
.- 5‘ mer section Sr.DOM/TSK's office
7. ACI:V DBRY (Quoter szction)
8 E at office (93 E/Bill at office (10) EQ at office
11! nDiM. Sccy NFREU/TSX (12) Convenor' NFRMU/TSK
12, Brahch Secy NFREU all bmnches of T5K Division
aa Mmch Secy NFRIAU ofl bratiches of TSK Division

e
;'i i

. Sri D.,.epak Dey LR ASM urder TI/TSK is hereby fmnsfermd and posfcd as ASM/SLX

. Sri B R, Kumm, -R ASHM under TI/TSK is hereby ?rcnsferred and posted as ASM/SLX vice

B X1 Ra\;l;hawa, a—R ASM under TIIMXN P‘ereby trqnsfermd anq pos’red as ASM/ KXL
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To

The Hon'ble vivisionel iellway Mnger,
iJak o lblilway,

Tinouitda Livision,

Ill]glils!'! ;ﬁ.l-!m.

watod : L0o A8Lh JRaukary,..2000.

mé bog to lay tho following fow 1liies for favour

of your kimd counsiucration a.x synpphatdtic action pleusc.

l
. w@ir, wo sl A.ne M1114, TL/MJH at IsK ad Shri

A.K. Doley, TI/TsK who arc working for last 17 yourd g

TI 4n aifforont soctions/uLivisions, but viae B/205/1FW/
. solcction(os) duted 13.01.06 wo have beon golng to bo
. pooted us Su/ilAM amd SS/LBLI regpectively, wherc ticre

! ga 1w aly such rulos/inctruction/gnstancos noitlor 1n tho

. Zono mor at any vision. In connection with above eithor

1 wo wore lafcermed nor aty option was tuken for the chungo of

|our pooto. SO long tho posto of TIs urc oxisto in tho
' "Railuay and wo boing solocted TIo from deF. Nuilway amd
. workod fruitfully for 17 yourss W0 u2ro vory much usot with
‘ this  Pransfor and posting ordor includin? change of posts
| and posting of non-golocted peraons as Tl in owr posts for
. . which we ¢t undorsigned rcquest your kind bonowtr to look
into|the case amd 2150 hopo for immediatc cancelluation of
~4ho ofar for the intorcst of work culturo in tio milway.
vty o 1 ,..
lm : Your ourly action 1o solicitod.
: : { i
L th rogurds,

’

ours faithfully'

NIRRT TN
~A/((r{~ N‘/W‘T. M(ﬂﬂ .

‘ ' 1) (A« Re MILLI)
| ' TI/MJ 2t THK

|-
e QJ@@%WA¢7

:' f | | 2) (A. K. DOLEY)
ooy i L, TI/TSK
| | o | ~
l L " '
1 | b [
; | "- .

§ ln 11‘ ' ’ Cf@\\:‘\z‘gé \_0\0-& l

Tl | 1:\4{5\xe W\“' I
T b N . VA LN Q\"“\
’l {!gs ) ’ ) gw wuﬁc(, [ ( .
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™ | Loty _U3/034
tha Divisicnal Rellway managar(P),
NaFe NBILUUY,

Gopgw BEFUSAL TO CARRVEUT THE POSTLLG UROER A3 o3 AND
¢ THE Rb.ES/ 1 METHUCTIUN/ URLERS

pRAYER FUi SUPSLY O ,
D Conurcyion gy The SOSYING GF TE 85 21N SUBHI L

(2%

us tho signatorfss uwho exe Traffio insectors sinua
1890 feeling too wuch upscl dua Lo the teahsfer ond posidog 4
apdas vice LRI(F}/ VTSR0 Wa e/ 205/ TEG/ salootion(9s) dbe 13} 3/ 06°
Ws axe Cully in vacknoos ond but of kwuicda on which 1asls
and on uhich pesa.of tha pulag/inatructiong @nly AsRe Fildde
%m'ﬂ at TSk and Aele Doloy TI/TSK avg onky to poated an 39
hough there e no any ouch instante gk nor such dmplgRgnie
ton in other ciuisciong in the zonze, Mozreover oub of theag
?zz) sclactad T3 & in TEK dhuision nzealy Apfls FMALEE, Avre alkey
by befe MEALL &N Relle (hloy wepo shby chodod

for tho dnplongntation, wuhich causn wontel! 8guny in puy workings
and famidiose anGhy WO cn hocaby rofuoed to carry out the

. pedor ehd rofuest (o contious ia our existiag goats b thout.
'»@&W@*ﬁ A L | .

¥} }}5;:.; 3 connootion ubth the sbovs honcurabila UATY TSE wBG
S W's e fur smhgatde sodubtion ef  thy cond gn foth Jesuazy !
' ‘mﬁ ‘en@ ppodr wa rodunsd tho honoud B roosticicarntion plostes
| Lt
!
!
i

Mﬁ Ca¥o’ Sﬁﬂgh.

F B
4! g f | X * .
N ' - ' N co I . . . RN
SRR N . . | .
[ A B ' W+ . ; . f
: t . . . (:
' *

1) o/ TSR for kind congbuaFation o R

: {, phoada,- (PO yours fodthfullys ]

! , Z) Sre DOW TH for infosmation and L : i
! 1| necgeanry actioh plGosse : MpsReow Ml - :

1{}5{,&"&[1 |3 /Qu. : mgé;ﬂqu ot "vdhoic hi{):ﬂ.@;..‘mgﬁf,nj-masw !
][5 By pecrs i bt BT e

R f L * | a
“"’?"@*‘5"‘”"‘.’*7‘*‘“ spie b : L debelan Atby
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CANNEXURE -V
—

- & 6~ _ | \74(
To
The Hon'ble Chief operations Manager,
N.F.Railway,

Maligaon ,Guwahati-11
- sacty ) Dated 31.03.2006

o | as
Sub: - An appeal against the posting of TIs amt SS

Respected Sir ’

~ We beg to lay the following few lines for favour of
your kind consideration and sympathetic action please,

~8ir, we the undersigned Shri A.R.Mi11i,TI/MIN at TSK . _
and Skri A.K.Doley TI/TSK in scale grade M,7450/~ = 11500/- who
are selected TIs from GM(P),MLG and working fruitfully for last
17 years as Traffic Inspectors in different Sections/Divisions
but by keeping us in darkness and without informed also without
- taking any option-vide DRM (P)/T3K's order No.E/205/TFC/Section(ss
dated 13,01,2006 we have been forcefully going to be posted
asSS/NAM and SS/DBRT respectively.Whereever there is no any
such intances/ example neither in the Zone nor at any Division,
We are very much upset and feeling humiliation due to this
- forceful Transfer and posting order and change of our posts to
non selected persons as TIs,i.es C.K.Mishra,CYM/NTSK as TI/
MIN at TSK vice AR.Milli,TI/MIN at TSK and Paresh Malakar SS/TTD
newly promoted to SS in grade 7‘**56-11 »500/- vide A.K.Deley,
TI/TSK.

In connection with the above we the lind'ersigned approached
and requested for review the order to Hon'ble DRM/TSK on 18,1.06
TO DRM(P)/TSK on 23,03,06 and Sr.DOM/TSK on 21.3.06 but no
eny authority responsed our appeals nor give any reply,instead
of it sr. DDM/TSK isforcing us to carryout the order which
causes us mental agony in our duties alongwith to our family
members, ,

Please note that out of 3 ( three) selected TIs in the
Division only the following signatories are chesen to transfer
from TI to SS tut Shri S.K.Singh,TI/TSK HQ is specially
considered by Sr.DDM/TSK and retained as TI/HQ/TSK which compelled
us to think that transfer posting are doing on the basis of
languestic and communal base~by Sr.DDM/TSK.

ComRed X° |  Contd...2/-
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Wehspe honourable Sir, will consider our case sympatheti-
~cally for maintaining of work culture in the Railway and
cancell the above order and_allow us to continue our éxist;gg
'RBSR8 posts. For which act of your kindness, we shall remein
ever grateful to you,

With regard and early solicits action.

Yours faithfully,

Sd/- Abhirem Milli
1) ( A.R, Milli )
TI/MCN at TSK-

Sd/= Amulya Kumar Doley
2) ( A.K.Doley)
TI|TSK
Enclosad: '

Xerox copy of Office order nd,
“E/205/TIs/Selection (SS) etc.,
131,06 for your kind perusal
please,
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- No Fo RAILWAY ‘
I Office of the
General Manager ( P)
Maligaon,Guwaheti~1)

. No.F/283/120 Pt V (T) Loose Dat&d 10.05,06

To
Sr. DOM/TSK
Subs~ (1) ZTransfer of Shri AJR.Milli ,TI/MIN & Shri
A.K.Deley,TI/TSK '
(2) Promotion & posting of Shri R.Bhattacharjee,
YM/DBRT _ _
Ref; Your Office order endorsed vide No.E./205/TFC/
Selection(SS) dated tx¥x@t 13,01.06 & E/254/1/
Selection(SS)Pt.IT dated 21.10,05.
. The representations submitted by S/Shri A.R.Milli TI/MIN,

- Shri A.Ke Deley TI/TSK & Shri R,Bhattacherjee,YM/DBRTZxx have
been put up to COM/MLG @rd he has passed the following orders,

Provision of 10.1 of Board's circular have beenviolated in
these case. The relevant para states that efforts should be
"made to post the employees in the categaries in which they
have been working ,in the initial stage of merger,Moreover
there is serious safety repercussion.Ayard master/TI is
.not competent tc perform train passing duties without a
conversion training end issve of necessary competency
certificates,The medical categories of ‘rain passing eand
like ASM/SN/DY.SS are higher than prescribed for YM/TITs,
Keeping in view all these fact the transfer order of Shri
. AeRe Mi11i TI Shri A.K.Beley TI and Shri R.Bhattacharjee,¥M
to the categary of Dy.SS are hereby cancelled,They should
> ’ be given the benefit of cadre re-structuring in the same -
x° ~ category in which they are working as per para 10,1 of
\(Q\%& SOy Board's letter No.PC-III/2003/CRC/6 dated 9,1C.03,

F ,,;Yy y\g ,s\"" | 'I'.his is for your information & necessary action please,
e | s/~
> “ ( S.R,Nandy)
J ' Senior Personnel Officer (T)

for General Manager ( -P)/MLG
Copy forwarded for information & necessary action tos -

1¢ COM/MLG . W’? /é&t -

. r e
2. DRM(P)/TSK / /\CC
for General Manager (P) MLG.

i —
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NORTHEAST FRONTIER RAILWAY
i
1 , Office of the :
| o Divisional Railway Manager(P),
; l " Tinsukia.
1 i
No. ES/A-119 o Dated: Jup
To |4 S E
i | f
1). Shri AK. Doléy,[TUTSK !
“2). Shrii AB amng T MJN at TSK i
| | sub-idie keeping of TUTSK & TUMIN at TSK.
; i] - Ref:-Your letter of dated 12.6.2006.
: With referente to your letter mentioned above, it is intimated that the tmansfer
- orders invoiving You, issued by this office are technically and administrativaty groper.
Thergtore, the competent authority has decided in consultation with the Headquarders that
the argers must Je eanied out. '
, -{’i“!p this pe‘ct,?it i$ pointed out that Shri AK. Doi‘éy has to complete hig. refresher
courg# before hd agsumes charge as SM/DBRT and for this purpose he has already been
booked Tor refregher course commencing from 22.6.06 at ZRTIAPDJ vide Sr.DOM/TSK's
Offics L/No.T/44.Org/MPP Dated 13.6.08. Shh AR. Milli to assume nsw charge

1

?i’i%!* o

immediately as T has ailready chmpileted his refresher course. e

are advised to carry out your transfer order immediately.
!

O T S , d “f‘;rﬁitana‘fﬁq\ 3/5 )p
B T S : Divisiorial Personnel Officel D
g S E T : N. F. Railway, Tinsukia %___
| ) | ;'
B

. "(Ai.ﬁlara?yananﬂ" ;
Dividional Personnel Cfficer
N!F. Railway, Tinsukia
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- GOVERNMENT OF INDIA
MINISTRY OF RAILWAYS
RAILWAY BOARD .

No.PC/III/ZOOB/Misc/s Dat§<; @W, -, 18,02,2005
The General Secretary, ' '

AIRF,

4, State Entry Read,

.New Delhi-110055.

—

&r’ - ’
Subs ~ Restmcturing of ASMs/SMs.TIs/YMs
Ref: - Your 1etter No.AIRF/DC/JCM/59/2094 dt.w.m.zoos.

Please connect your letter abid wherein it was pointed
out that the N.F.Railway vide his memorandum dated 22,12,2004
 has downgraded the post of TI in grade/k.4500-7060 which
was never allotted to the cadre of TI,.The matter has been .
examined and it is advised that prior to restructuring posts
of TIs were available in three grade structure(viz k. 7450-
11,500, k.6500-10500 & &.5000-8000) end after implementations
of cadre restpucturing these posts arebeing operated in the
‘same scales,TI_post, which was erroneously shown in scale
k.4500-7000 in thememorandum issued vide GM(P)/N.F.Railway&s
letter dated 22,12,2604 has been corrected and corrigendum
has been issued in this regard., Therefore ,no post of TI has
' been down graded after cadre restructuring a'ndgstaff who are
.peiforming the duties of TI are retainigg their designations

as TI. . T . T

7 Yours Sincerely

84/=
For Secretary,Railway Board,

—

A I.R/F
No‘.AIRF/xc/Jc(h)/swzooh ( hsz) | Dated 18,02,2005

Forwarded to General Secretary,AIRF,
#0cscvscscsesnvcsccn uwah.ati for informationo

"C_w\"“\;\@x No
Soncd 2



